ger " ted Accounts and the com-
S~ dan : m“ the Comptl‘ollel'
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F' (Shri Arun Singh] and  Auditor General
| thereon.
f 411 sions) under subesection (1) of
%77 gection 619A of the Companics [Placed in Library. See
L, At 1956 No. LT-4020/87).
"’l - (.) () Review by the Govern- (2) Three statements (Hindi and
| o 4he woshine of ?n.l:hnniou)::oﬂ‘:rm
.- the Garden Reach Ship- mantionsd at (1) sbove, T
o blllkhll and Bn‘]m" ’
Yo 43 “"’“;,_C.‘:““" for the [Placed in Library. See No. LT-
ACTERR yoar 4018/87 to LT-4020/87).
(if) Annual Report of the
Garden Reach Shipbuil- 12.06} hrs.
j-
| if:c'“ld |E"‘:;':‘i?.“,',2, ASSENT TO BILL
1 1985-86 along with the
Audited Accounts and the [ English}
comments of the Comp- )
317 srolier ond Andlier Oeme-  Uotdiiutia (M ";‘"‘ ARMARGRERG) TS,
- el ral thereon.
SECRETARY-GENERAL : Sir, I lay
[Placed in Library. See on the Table a copy, duly authenticated
No. LT-4018/87]. by the Secretary-General of Rajya Sabha,
of the Coastitution (Fifty-fourth Amend-
ment) Bill, 1986, passed by the Houses of
(b) () Review by the (:ovcm; Parliament and assented to since a report
::‘:3:“8;':.;‘” u‘:.:d was lust made to the House om the 24th
, 1987,
for the year 1985-86. ERUEURTY
) (il) Annual Report of the 12.07 hrse
Goa Shipyard Limited for
the year 1985.86 along BUSINESS OF THE HOUSE
w;’ Audited Accounts
the comments of the [ English]
Comptroller and Auditor
General thereon. THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTRY
ced in Library. S AFFAIRS (SHRIMATI SHEILA
. g:: lquonmm. Yoo DIKSHIT) : With your permission, Sir, |
: | rise to announce that Goveroment Busi-
pess in the House during the week com-
(c) (i) Review by the Govern- mencing 23rd March, 1987, will consist
ment on the working of of :—
the Mazagon Dock Limi-
ted, Bombay, for the year 1. Consideration and passing of the
o 1985-86. Delhi  Municipal Corporation
e (Amendment) Bill, 1987, as passed
”-;‘_‘*‘ 3 (ii) Annual Report of the by Rajya Sabba.
o Iul mb:;" Df“oet‘b:.lmi;:.d; 2. Discussion and voting on the De-
| ’ mands for Grants under the control
1985-86 along with Audi- of the Ministry of :

(a) Energy
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(b) Human Resource Develop-
ment

() Petroleum & Natural Gas

(d) Labour
(e) Home Affairs

[Transiation)

PROF. NIRMALA KUMARI SHAK-
TAWAT (CHITTORGARH) : Mr,
Speaker, Sir, the following matter may be
included in the business of the House for
the next week.

Today Doordarshan is the most impor-
tant instrument of communication and
natiopal integration. Therefore, more and
more rural arcas should be linked with
this medium so that we are able to check
the tendency of the rural youths to mig-
rate to and settle in urban arcas, New
Doordarshan Kendras should be set up in
rural areas. Chittorgarh, a historical place
and a rourist centre of Rajasthan, is depri-
ved of Doordarshan facilities. Installation
of a high-power transmission tower there
would provide T.V. coverage to many
villages of Rajasthan and Madhya
Pradesh.

The morning transmission is excellent,
The duration of the physical fitness pro-
gramme called ‘Das Kadam' should be in-
creased s0 that the children can practise
these exercises in the morning to keep
good health.

.

The education programmes for schools
and colleges are not very interesting and
they should be improved in consultation
with experts,

A new daily afiernoon programme for
women should be introduced which should
give comprehensive and correct informa-
tion on housc-keeping, balanced diet,
cooking and laws affecting the interests of

women.

(English)

SHRI BANWARI LAL PUROHIT
(Nagpur) : I request that the following
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may be included in the npext . week
agenda :

> "%

I would like to draw the attention of
the House towards the pitiable andmhgru
bie condition of handloom weavers in the
country and particularly in the Nagpur
District of Maharashtra State. A large
number of factors are responsible for
their condition. :

The handloom weavers are not getting
the adeguate and regular supply of yars,
The looms on which the weavers are work-
ing are very old and there is urgent need
to modernise the looms. The Government
has not yet undertaken the modernisation
of the looms. The Government has pre-
parcd a scheme under which the maximum

are 1o be provided for weavers but
the implemention of the scheme is hcin.
behind. )

Central Government should examine
the above-mentioned aspect immediately
and a Central tcam should be semt to
Maharashtra particularly to Nagpur aad
Kampiee to assess and review the working
conditions of the handloom weavers and
suggest remedial measures to improve the
condition of handloom wecavers.

SHRI SHARAD DIGHE (Bombay
North Central) : The following subject
may be included in the next week's busis
ness :

Two cotton textile mills in Bombay
pamely New Great Mill at Byculla and
Modern Mill at Jacub Circle employing
nearly 6200 workers have been recesitly
closed due to deliberate non-payment of
electricity bills by the Mill owners rendéers
ing a large number of workers jobless. It
is learnt that ninc or ten other Mills in
Bombay are likely to follow suit. Thus a
large number of textile workers in Bombay
will be soon facing unemployment.

- 9

It is now a new strategy of the mill
owners in Bombay. They do not pay. clec-
tricity bills, allow the electricity supply 1o
be cut off aund close the mill for want of
electricity supply, thus circumventing the
provision of laws regarding obtaining prior

of tbe State Government fo:
ing their units,

- “
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[Shri Sharad Dighe]

This subject may be discussed urgently
and desirability of introducing a new legis-
fation to stop this unfair Jabour practice
be considered.

[Translation]

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr. Speaker, Sir, the
following matter may be included in the
Business of the House for the next weck,

" The analysis of the information which
the police has gathered during interroga-
tion of the youths involved in terrorist
activities in Punjab has revealed that only
10 per cemt of these terrorists were com-
mitted to the theory of separatism. 50 per
cent of them had violent tendencies and
the remaining 40 per cent were compelled
to take to this path on account of poverty.
This analysis has further strengthened our
firmm belief that prudence and timely action
on the pant of the Government can c<limi-
mate terrorism. 365 people have been in
detention in Jodbpur Jail for the last 32
months. They include children, old people,
the helpless and the workes of the Gurud-
wara Prabandhak Commitice. Neither
legal proceedings have been initiated
against (hem nor proper investigations
have been done. Almost all the political
partics of the coumntry have appealed to
the Government to release them after due
investigations. The Amnesty International
has also urged the Governmeant either lo
launch legal proceedings against them or
to release them immediately. 1 uvrge the
Government to review their cases and
release all these innocent people at the
carliest.

(English]

. SHRI CP. THAKUR (Patna) : Sir, I
request that the following may be includ-
¢ed in the next week's agenda

Sone Canal is the oldest canal in the
m Secing the pitiable condition of
Iﬁgm. the BritishNers ordered for its con-
T but after that thete has been no
pv maintenance of that canal. Because
Jeakage and breaches in the canal,

hl of the watet of (hif canal goes waste.
Patoa is at the tail end of the candl and,
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therefore, hardly sufficient water reaches
for cultivation in that area, This matser
has been raised many a time in the Parlia-
ment, In the last session, an assurance
was given by the Minister of Water
Resources that the recommendation of the
World Bank for removation of this canal
would be taken up but it appears that
nothing has been done so far. The succes-
sive Chief Ministers have announced the
renovation programme but it has not been
taken up so far, For the benefit of the
peoplec of that area, renovation is a dire
necessity and the Government should take
up this matter on a priority basis.

12.13 hrs.

[SHRI SHARAD DIGHE in the Chair)

SHRI ANOOPCHAND SHAH
(Bombay North) : Sir, I request that the
following may be included in the pext
week's agenda

(i) Looking towards the present rela-
tions between employer and em-
ployees in certain sections and
growing feelings of employees to
go on strike ecven in the Belds,
such as, hospitals, where the
qQuestion of lives of lakhs of peo-
ple is involved, it is an wurgent
need of the day to have a full
discussion in Parliament on :

Relations between cmploy-
ers and cmployees of public
undertakings and bospitals
under Central Government
and public institutions,

(il) Commuters of Bombay suburban
section are unhappy and worried
about their problems and grie-
vances as there are no sufficient
funds available for suburban sec-
tion, Hence, there is a need to
sct up an independent authority
to run suburban railways in
Bombay and to establish *Urban

Transport Development Corpora-
tion, Bombay".

SHRT  CHINTAMANI JENA
(Balasore) : T request that the following



i B.O.H.
subject may uhcmdouuheuu-ut
agenda :

The white tigers are now a very rare
species all over the world. These are so
popular now a days that persons in foreign
countries and circuses try to acguire those
tigers paying more than five lakhs of rupecs
per tiger but the white tiger population in
India is facing cxtinction. ln total there
are only 36 of them in the country which
are ooly secn in 7 zo0s. Bul proper care
and the cxpansion programme of these
very very rarc animals bas not been proe
perly drawan up by the Government.

The only way 10 increase the popula-
tion of white tigers is by breeding them in
captivity. But the zoos which have white
tigers arc so possessive that they don't
want to secll them.

After the birth of a freak white tiger
at Nandaskanan natural Zoo in Orissa,
there is now rencwed hope for survival of
this breed which was a matter of dream a
few years back. Out of these 36 white
tigers, Nandankanan in Orissa has 22 of
them. But the Union Government is not
providing due assistance to this Nandan-
kapan Zoo for its development.

Union Goveroment should give ade-
quale pawronage to this zoo,

It is a matter of great concern for the
people of Orissa State that the levy sugar
supplied by the FCI 1o the Fair Price
Shops, has less sugar content but in case
of free sale sugar, the sugar cootent is
quite all right. The poor and lower middie
class people, who fully depend on the
levy sugar to meet their houschold needs
are sustaining hecavy losses and faciog
great difficulties, as they have no means to
procure free sale sugar available in the
open market, paying bigh prices for it
The FCI authorities in the State are silent

in the matter.

SHRIMATI JAYANTI PATNAIK
(Cuttack) : I request the following may be
included in the next week agenda,

Soil erosion has caused a serious situa-

tion dn the entire State of Orisss. A high !
percentage of land in the State suffers from
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some kind of erosion or the other. The
Government of Orissa has submitted three
projects, namely, (1) Upperkolab (2)
Indrabati and (3) Subarnarekha 10 the
Government of India for providing funds
in the central sector for implementation of
soil conservation and integrated water
shed management schemes during the
VIith Five Year Plan. The Ministry of
Agriculture has forwarded these schemes
to the Planning Commission. But the Plan-
ning Commission has not clcarcd the pro-
jects on the plea of the constraint of
resources. As soil erosion has created a
serious problem in the State, it is neces-
sary that these schemes should be cleared
for implementation during the 1987-88
financial year.

DR. G.S. RAJHANS (Jhanjharpur) :
I request that the following subject may
be included in the next week business :

Despite all the natural resources, Bihar
continues to be one of the most backward
states of India. Still worse is the condition
of Mithila region of North Bihar which is
ravaged by floods almost every vyear.

Several lakhs of people of Mithila region
keep coming to Delhi, Faridabad, Ghazia-

bad and other neighbouring industrial
places in scarch of livelihood. .

It is understood that Central Govern-
ment is proposing to set up some electro-
nic industries in Bihar shortly. In view of
the extreme backwardness and growing
unemployment in Mithila region, it is re-
quested that a chain of electronic indus-
tries be set up there. It will not only bring
economic prosperity in the region but
will also belp in solving the massive un-
employment problem there.

SHRI ANADI CHARAN DAS
(Jajpur) : 1 request the following may be
included in the next week's business.

Almost every day cricket is being play-
cd &t some place or the other. All India
Radio- broadcasts the cricket commentry
and live telecast is made on T.V. Pcople
leaving their day to day work take interest
in watching T.V. Government employees
take much interest in Cricket than in their
office work. Most of the time the employ-
ces remain away from their scats. In this
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way most of the works are getting delayed.
As such, it is necessary not to telecast
each cricket match on T.V. The Radio
should not broadcast commentry of each
cricket match.

SHRIMATI SHEILA DIKSHIT: 1
have heard the valuable submissions made
by the hon. Members, | shall place them
before the Business Advisory Committee.

12.20 hrs.

- FACTORIES (AMENDMENT) BILL,
1986—Contd.

[English]

MR. CHAIRMAN : Shri P.A. Sangma
may plcase continue his reply.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA) : 1 once again take opportuni-
ty of thanking all the hon. Members for
having supported this important piece of
legislation.

While the Bill has an over-whel-
ming support of the House, the
House in the course of thc decbate has
expressed its concern about the implemen-
tation of the existing laws and also the
apprchensions as to whether the law
which is going to be passed today will be
effectively implemented. Sir, since the
Bill has got an overwhelming support,
I will not go into the merits of the Bill.
I would only try to submit a few things.
The major point which has been raised
by the hon. Members is about the imple-
mentation of the Jaws  Sir, it is true
that the number of inspectors required
for inspection of the factories and the
number of inspectious done by them in
all the States are not adequate. According
to the law, an Inspector is supposed to
inspect 150 factories twice a year. But
Sir, the number of Inspectors are not
adequate in many States, these Inspectors
are required to inspect more than 150
factories, that is, more than the number
rcquired to be inspected under the law.
There are States where an Inspector may
pave to inspect about 600 units or even
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700 units., Therefore, | will not agree
with the opinion expressed by the hon.
Members that the Inspectors are not
doing their job and they have a collusion
with the management and all that, 1
think they are doing their work with the
best of their ability. They are required
to inspect 150 factories and if they are to
inspect more than this number, I think
there is no use blaming our Inspectors. I
think they deserve our encouragement.
As far as the inspections are concerned,
it was cxpressed by some hon. Members
that the Inspectors are not able to inspect
all the factories. Hon. Member, Shri
Ajoy Biswas, was very cmphatic on this
point, But for your information, even in
your own State, the State of Tripura, the
inspection done last year was just 409 as
against 90% in some States, 609% in some
other States, But in Tripura and West
Bengal 409 inspection is done. I am not
blaming them. | am only saying that the
inspection is not adequate. Therefore,
what is required is.. ..

SHRI AJOY BISWAS (Tripura West) :
Inspection is not cnough. Buat what |
want to know is about the quantum of
hazardous nalure and all other things.

SHRI P.A. SANGMA : That is why
I said that the inspections are less.

SHRI RAM PYARA PANIKA
(Robertsganj) : The hon. Minister should
be aware that all the State Governments
are giving wrong figures about the number
of Inspectors employed, In U.P. they
have said that there are many Ilnspectors
But only half of them are appointed and
half of the posts are lving vacant. So the
State Government is giving wrong figures
to the Central Government about the
inspectors working there. So, you should
also be a little careful.

SHRI P.A. SANGMA : T am only:
pointing out that even in the State from:
which the hon. Member comes, the ins-
pection is omly to the extent of 40%.
Now, what is required is strengthening
the inspection machinery and 1 belicve
the State Governments have their own
problems and the normal complaint they
make to me was that the - Department of
Labour was giving such a low priority
when they go for plan allocation to the



